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after the roads are taken over by the
Corporat:on for maintenance.

tey) In the areas falling under the
Municipal Corporation of Delhi, street
lighls are expected to be energised
within a month or two,

The question of wmainlenance of
street Jights in the colonics in the New
Delhi Municipal Committee area 1s
being pursued with them and the
street lights will be energised as sion
as an agreement is reached.

M-dicinal Plants

4882, Shri D C. Sharma; Will the
Minister of Health and Family Flan-
ning be pleased to state:

tay whether the  desirability  of
having a herbarium at the Centre us:
well as in the States for the proper
dentification  of  medieinal  plants
has been considered;

th) if so. with what resuits:

t¢) the steps proposed to be taken
in the matter; and

td) if nut. the reasong therefor?

The Deputy Minister in the Minis-
try of Health and Famlly Planning
(Shri B. 8, Murthy): Yes

(b) and (c). Two herbaria, one
at Hardwar and the other at Rani-
khet have been set up. The gquest:on
of setting up morc herbaria 15 under
consideration.

(d) Docs not arise,

12 hrs.

EXPLOSION IN BHUSAVAL
GOODS YARD

RE.

Mr. Speaker: 1 have received scve-
ral notices about the Railway acci-
dent at Bhusaval. Earlier 1 had re-
ceived an intimation from the Rail-
way Minister thai he wanted to make
a statement. That statement is a
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long one; he will place it on  the
Table of the House and [ will allow
questions tomorrow,

Shri Harl Vishnu Kamath (Hosh-
angabad): Will it be circulated?

Mr. Speaker:
culated.
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ment is not a very long one, it can
be read,
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e WWIET H TR (o TH
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Mr. Speaker: [ have another difli-
culty. The time available for the
Finance Bill is very limited and we

cannot take up any other business
Therefore. 1 will request the hon.
Members that we can  take 1 up
tomorrow,
1202 hrs.

RE. POINT OF PRIVILEGE
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PAPERS LAID ON THE TABLE

Auprt REporT. 1866, ETC.| IN RESPECT OF
THE STATE OF KERALA

The Minister of Fimance (Shri
‘Sachindra Chaudhurl): 1 beg to lay
on the Table:

(i) Audit Report, 1966 under
article 151(2) of the Consli-
tution read with clause ()
(iv) of the Proclamation
dated the 24th March, 1965,
issued by the Vice-President,
discharging the functions
of the President in relation

to  the State of Kerala.
| Placeq in Library. See No.
LT-6219 66].

i) Appropriation Accounts, 1964—

65. [Placed in Library. See
No, LT-6220/66].
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(bii) Finance Accounts, 1964-65.
[Placed in Library. See No.

LT-6221,66).

Notrrication unper Customs Acr,
1962, ETC.

The Minister of State in the Minis-
try of Finance (Shri B. R. Bhagat): [
beg to lay on the Table:

(1) A copy of Notification No.
G.S.R. 526 published in
Gazette of India dated the 9th
April, 1966, under section 158
of the Customs Act, 1962,
[Placed in Library. See No.
LT-6222/66],

The Customs and Central
Excise Duties Export Draw-
back (General) Thirty-ninth
Amendment Ruleg 1966, pub-
lished in Notification No.
G.S.R,_ 528 in Gazette of India
dated the 9th April, 1966,
under section 159 of the Cus-
toms Act, 1962 and section 38

(2)

of the General Excise and
Salt Act, 1044. [Placeq in
Library. See No. LT-6228/
66].

(3) A copy of the Kerala Planta-
tions (Additional Tax) Re-
vision  Assessment,  Rules,
1985, published in Notifica-
tion S.RO. No 68/66 in
Kurela Gazetle dated the
22nd February. 1966, under
sub-section (3) of section 27
of the Kerala Piantations
(Additiona] Tax) Act, 1960,
read with clause (c)(iv) of
#he Proclamation dated the
24th March, 1965, issued by
the Vice-President, discharg-
ing the functions of the Pre-
sident, in relation to the
State of Kerala. |[Placed in
Library. See No. LT-6224/
661,

INDIAN ELECTRICITY (AMENDMENT)
RuLes, 1966

The Minister of State im the Minis-
try of Irrigation and Power (Dr K. L.
Rao): [ beg to lay on the Table a
copy of the Indian Electricity



